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Hgj,d an : 18.12,98 	 Order an : 18.12,98 

In this MA the substituted petitioner has prayed for 

amending the relief paragraph as well as some averments in the appli. 

cat isn, The Original 0* was riled by one A Nitysnanda S ingh since 

deceased, the husband of the present substituted applicant for his 

regularisatlon in a Group IDI pest with censequential benefits. After 

the death of the said eriginal applicant the present petitiener was 

substituted and in the instant MA she has prayed Aft inter alia Per 

grenting of pension and ether ratiral benefits inciluding payment of 

family pension to the legal representetj,es. Such prayer cannet be 

ailsued to be incorporated in an OR which is filed by the substitute 

of the •rigin1 aPPlicant.The id. ceunsel for the applicant submits 

an instruction that his client prays for  withdrawal with itberty to 

ue fresh all the reliefs to which she is entitled. tlr.Arsra, id. coun-

sel for the respondents has no ebjectien to the prayer. In such cir- 

cumstancesUA is also taken up as an day's list on consent if beth 

parties and is dispesed Or with the ?5llIing direction, The petitioner 

is granted leave to withdrew the 0* with liberty to sue fresh if not 

etheruise barred, MA also stands di.spssed if sling with the, 0*. 
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